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- [Shri Shahnawaz Khan]

(i) Review by the Government
on the working of the Lubrizol
India Limited. for the year 1972-73.

(ify Annual Report of the Lubri-

zol India Limited, for the year .

1972-73 along with Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-6865/
74]. .

(2) (i) A copy of Notification No.
S.0. 236 (Hindi and English ver-
sions). published in Gazette of India
datedg the 26th January, 1974, dec-
laring the Rajasthan Kerosene Oil.
Dealers Licensing Order, 1971, as
a Special Order for purposes of
summary trial, under sub-section (1)
of section 12A of the Essential Com-
modities Act, 1955,

(ii) A statement (Hindi and Eng-
lish versions) showing. reasons  for
_ delay in laying the above Notifica-
- cation, [Placed in Library. See No.
LT-6866|74].
ANNUAL REPORT OF CENTRAL VIGILANCE
COMMISSION FOR 1972-73 AND GOVT.
MEMORANDUM IN RESPECT THERFOF,

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). On be-
half Shri Ram Niwas Mirdha; I beg to
lay on the Table—

(i) A copy of the Annual Report
(Hindi and English versions) of the
Central Vigilance Commission for
the year 1972-73. ’

(ii) Memorandum (Hindi and Eng.
lish versions) explaining the rea-

sons for non-acceptance by Govern-

ment of the Commission’s advice in
certain cases mentioned in the apove
Report.

[Placed in Library, See No. LT-6867/
74].

REVIEW AND ANNUAL REPORT OF
UraNtuMm CORPORATION OF INDIa LTD.
JApUGUDA FOR 1972-73.

SHRI SUKHDEV PRASAD: On
behalf of Shri K. C. Pant I beg to lay
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on the Table a copy each of the fol-
lowing papers (Hindi and  English

versions) wunder sub-section (1) of

section 619A of the Companies Act,
1956:—

(i) Review by the Government on
the working of the Uranium Cor-
poration of India Limited, Jadu-
guda, for the year 1972-73.

(ii) Annual Report of the Ura-
nium Corporation of India Limited,
Jaduguda, for the year 1972-73
along with the Audited Accounts
and the comments of the Corptrol-
ler and Auditor General thereon.

{Placed in Library. See No, TLT-
6868/74].
NOTIFICATION RE. M/s. SRIMAN

Mapauwa SIDHANTA ONNAHINI PERMA-
NENT Nipuy LTd.

THE DEPUTY MINISTER IN THE

MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): 1 beg to lay on
the Table—

(1) A copy of Notification - No.
G.SR. 1 (Hindi and English ver-
sions) publisheq in Gazette of India
dated the 5th January, 1974 dec-
laring M/s. Sriman Madhwa Sid-
hant Onnahini Permanent Nidhi
Limited, a company having its re-
gistered office in Tamil Nadu, to
"be a ‘Nidhi’, under sub-section (3)
of section 620A of the Companies
Act, 1956.

(2) A statement (Hindi and Eng-
lisn versions) showing reascns for
delay in laying the above Notifica-
tion.

[Placed in Library. See No. 1.T-6869/
747.

REVIEW AND ANNUAL REPORT oF CEN-
TRAL Roap . TRANSPORT CORPORATION
LTD. CALCUTITA FOR 1972-73 aNDp LiFE-
BOATMANS (QALIFICATIONS AND CERTI-
FICATES) AMDT. RULES, 1974.

THE DEPUTY MINISTER IN T1HE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB



E.C. Report and
Minutes

KUMAR MUKHERJEE).
-on the Table—
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I beg to lay

(1) A copy eac: of the iollowihg
papers (Hindi and English versions)
under sib-section (1) of. section
619A of the Companies Act, 1956:—

(i) Review by the Government

on the working of the Ceniral
Roag Transport  Corporation
Limited, Calcutta, for the year
1972-73. :

(ii) Annual Report of the Cen-
tral Road Transport Corporation
Limited, Calcutta, for the year
1972-73 along with the Audited
Accounts and comments of the
Comptroller ang Auditor General
thereon.

[Placed in Library. See
$871/74].

No. LT-

(2) A copy of the
(Qualifications  and

Life-boatmen’s
Certificates)

Amendment Rules, 1974 (Hindi and

English versions) published in Noti-
fication No. G.SR. 339 in Gazette
of India dated the 30th March, 1974,
under sub-section (3) of the sec-
tion 458 of the Merchant Shipping
Act 1958. [Placed in Library. See
No. LT-6872/74]. . -

—

14.31 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

FOURTEENTH REPORT

SHRI S. C. SAMANTA (Tamluk):
I beg to present the Fourteenth Re-

port of the Committee on Absence of .

Members from the Sittings of
House.

the

ESTIMATES COMMITTEE
64T1H, §6TH, B3RD,
REPORTS AND MINUTES

SHRI R. K. SINHA (Faizabad): I
beg to present the following Reports

56Ty AND 63RD

VAISAKHA 10, 1896 (SAKA)
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and Minutes of the Estimates Com-
mittee:—

(1) (i) Sixty-fourth Report on
the Ministry of Information and
- Broadcasting—Television.

(ii)- Minutes of the sittings of the
Committee relating to the above
Report.

(2) (i) Sixty-sixth Report on the
Department of Electronics.

(ii) Minutes of the sittings of the
Committee relating to the above
Report.

(3) Fifty-third Report on action
taken by Government on the re-
commendationg contained in their
Thirty-eighth Report on the Min-
istry of Works and Housing—Natio-
nal Water Supply Programme.

(4) Fifty-sixth Report on action
taken by Government on the re-
commendations contained in their
Thirty-ninth Report on the Minis-
try of Irrigation and Power—Power.

(5) Sixty-third Report on action
taken by Government on the re-
commendations contained in their

Forty-fourth Report on the Min-
istry of Railways (Railway Board)—
Statistics regarding the financial
implications of Passes and PTOs
issued to their employees by
the Railways and their publication
in the Annual Reports of the Min-
istry of Railways (Railway Board).

(6) Minutes of the sittings of the
Committee (1973-74) relating to
General Matters. :

PUBLIC ACCOUNTS ZOMMITTEE
1137H, 132ND ANp 133RD REPORTS

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): I beg to present the
following Reports of the Public Ac-
counts Committee:—

(1) Hundred and thirteenth Re-
port on action taken by Govern-
ment on the recommendations con-



